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ANDHRA PRADESH BILLS

ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 21% September, 2022.

L. A. Bill No. 31 of 2022

A BILL FURTHER TO AMEND THE MUNICIPAL CORPORATIONS
ACT, 1955 AND THE ANDHRA PRADESH MUNICIPALITIES
ACT, 1965. :

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventy-

third Year of the Republic of India as follows:

e (1) This Act méy be called the Andhra Pradesh Municipal Laws (Amendment)  short title and
Act. 2022 : commencement.
~(2) It shall come into force on such date as the state Government may, by
notification, appoint.

2.  Inthe Municipal Corporations Act, 1955, in section 148, in sub-section (3), Amendment of
N : : . ion 148.

after existing proviso, the following proviso shall be added, namely,- o Secmfn s
Act 11 of 1956.

J-31-41

“Provided further that it is lawful for the commissioner, to renew the lease
beyond 25 years, with prior sanction of the corporation and Government, in
favour of public charitable institutions and voluntary organizations who are

running orphanages and asylum homes and services to mentally/physically

L



2 ANDHRA PRADESH GAZETTE EXTRAORDINARY [PART IV-A

challenged persons and to the destitute irrespective of caste, :

creed and religion.”..

Amendr;gm of 3.  Inthe Andhra Pradesh Municipalities Act, 1965, in section 277, in sub-
section 277.

PR — section (4), after existing proviso, the following proviso shall be added, namely,-
“Provided further that it is lawful for the Council to 'renew' the lease beyond 25
years, with prior sanction of the government, in favour of public charitable
institutions and voluntary organizations who are running orphanages and asylum
homes and services to mentally/physically challenged personsband to the destitute

irrespective of caste, creed and religion.”.
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STATEMENT OF OBJECTS AND REASONS

As per section 148 (3) of the Municipal Corporations Act, 1955 and
section 277 (4) of thé Andhra Pradesh Municipalities Act, 1965 and Rules issued
by the Government in G.0.Ms.No.56, MA & UD (J1) Dept., dated 05.02.2011,
the lease period of any immovable property of the Municipal Council/Corporation

shall be maximum twenty-five years only.

The Hon’ble High Court in W.P.No.6354 of 2009 has held that
“Municipality may not propose or recommend nor the first respondent
(Government) accord sanction for renewal of'a lease of a Municipal property,

beyond a period of twenty five years without conducting public auction.

In pursuant to the said orders of the Hon’ble High Court, while referring
to the portion of Judgement of Hon’ble High Court as above, Government have
issued orders in G.O.Ms.No. 120, MA & UD (J1) Dept., dt.31. 03 2011 as

follows:-

“The Commissioner & Director of Municipal Administration /
all the Municipal Commissioners in the State are once again instructed
not to propose/furnish proposals for renewal of lease after completion
of 25 years and go for public auction, as per the provisions of Act and
orders of High Court.”

In view of the above provisions in law, the above High Court Judgement
above it is not possible to extend the lease perlod of any immovable property of

the Mumclpal Councﬂ/ Corporatlon beyond twenty-five years.

The reasons for the proposed amendments are that the Government has
received several representations from Charitable Institutions and Organizations,
for extension of le‘aée period beyond 25 years belonging to ULBs. In order to
give a supporting hand to Charitable Institutions by extending lease period beyond -
25 years, the Government have taken a decision to amend the Municipal

- Corporation Act, 1955 and the Andhra Pradesh Municipalities Act, 1965, suitably.-

This bill seeks to give effect to the above decision.
AUDIMULAPU SURESH

MTNISTER FOR MUNICIPAL ADMINISTRATION
& URBAN DEVELOPMENT
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MEMORANDUM REGARDING DELEQA’I‘ED LEGISLATION

Clauses 1,2 and 3 of the Bill authorize the Government to issue notification

in respect of the matters specified therein and generally to carry out the purposes
of the Act.

As such, the notification issued, which is intended to cover matters mostly
of procedural in nature is to be laid on the table of both Houses of the State

Legislature and will be subject to any modifications made by the Legislature.

The above provision of the Bill regarding delegated legislation are thus of

normal type and mainly intended to cover matters of procedure.

AUDIMULAPU SURESH,
MINISTER FOR MUNICIPAL ADMINISTRATION &
' URBAN DEVELOPMENT



21" SEPTEMBER, 2022] ANDHRA PRADESH GAZETTE EXTRAORDINARY

MEMORANDUM UNDER RULE 95 OF THE RULES OF
PROCEDURE AND CONDUCT OF BUSINESS IN THE ANDHRA
PRADESH LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Municipal Laws (Amendment) Bill, 2022, after it is passed
by the Legislature of the State may be submitted to the Governor for his assent
under article 200 of the Constitution of India.

AUDIMULAPU SURESH,
MINISTER FOR MUNICIPALADMINISTRATION &
URBAN DEVELOPMENT

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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